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PUNJAB WATER REGULATION AND DEVELOPMENT AUTHORITY

SCO 149-152, SECTOR 17, CHANDIGARH – 160017

PERMISSION FOR EXTRACTION OF GROUNDWATER
(Under The Punjab Groundwater Extraction And Conservation Directions, 2023)

Unit ID Permission Number Date of Grant of Permission Valid up to

20230700094 GW/PWRDA/06/2024/L2/206 28-Jun-2024 27-Jun-2027

1 Name of Unit Punjab Cricket Association

2 Activity of Unit Others ( Society )

3 Address/Location of Unit I.S. Bindra Stadium, Sector-63, SAS Nagar Mohali,

S.A.S.Nagar - Mohali PIN: 160062

4 Assessment Area(Block) KHARAR Status: YELLOW

5 District S.A.S Nagar

6 Head Office Address I.S. Bindra Stadium, Sector-63, SAS Nagar Mohali

S.A.S Nagar, PUNJAB PIN: 160062

Email ceo@cricketpunjab.in

Phone/Mobile No. 9872613900

7 Project Status Existing : 24-02-2009

8
No. of Existing Tube-Wells

No. of Proposed Tube-
Wells

Total Number of Tube-Wells
Permitted

2 0 2

9 Volume of Ground Water Permitted to be
Extracted (m3/month)

Fresh Brackish/Saline

3000 0

Note: This permission is granted in terms of the Punjab Groundwater Extraction and Conservation Directions, 2023 notified on 27th
January, 2023 under section 15 of the Punjab Water Resources (Management and Regulation) Act, 2020 and is subject to the
conditions given overleaf.

Designation : A.O.L-2
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Terms and Conditions

1. User shall comply with the provisions of the Punjab Water Resources (Management and Regulation) Act, 2020, The Punjab
Groundwater Extraction and Conservation Directions, 2023 and other Regulations, Directions and instructions issued by the
Authority from time to time.

2. The User shall install a water meter of required Specifications at each extraction structure and inform PWRDA along with a
Calibration Certificate. The water meter shall conform to the technical specifications, performance parameters and connectivity
standards, etc. as required by the Authority. The timeline for installation of water meters of required specifications shall be:
The unit having existing extraction structure/(s), shall install required water meter on each existing extraction structure within
six months of the date of permission.
The unit proposing to construct extraction structure/(s), shall install required water meter on each of the proposed extraction
structure within six months from the date of installation of the extraction structure/(s).

3. The User (if required to install piezometer as per Directions) shall install the piezometer of the required specifications within
six months of the date of permission or the date of commencement of groundwater extraction, whichever is later. (refer para
5.2 of the Directions).

4. Payment Cycle and Schedule shall be as per para 4.8 of the Directions.

5. In case of proposed water extraction structure which is yet to be commissioned, the user will intimate the Authority regarding
all the details of the structure within 15 days of energizing of structure.

6. In case a Unit comprises or contains a stadium/cricket ground or other sports ground/sports court or golf course etc. then the
User shall ensure an appropriate mechanism for rainwater harvesting i.e. storage and reuse (without artificial recharge), within
three months of the date of permission.

7. This Permission does not absolve the Unit of its obligations to obtain other required statutory and administrative clearances
from appropriate Authorities.

8. The issue of this Permission does not imply that other statutory or administrative clearances shall necessarily be granted to the
unit by the concerned Authorities.

9. This Permission is being issued without any prejudice to the orders of any court of law in cases related to groundwater or any
other related matters.

10. The Authority may inspect the Unit and original documents at any time. In case it is found that any material facts have been
concealed or misreported or any material difference is found in the information submitted and the site conditions or
documents, the Authority may suspend the permission granted immediately and may cancel or alter the permission after giving
a notice to the Unit. This will be without prejudice to any other action that may be taken under the law for supply of wrong
information.

11. The User is advised to keep on checking the website of the Authority for updates on Directions and instructions on matters
related to extraction of groundwater.

12. The User shall obtain revised/varied/fresh permission as the case may be, in case there is any change in ground water
extraction structure, volume etc, before the aforesaid change is affected or within the time permitted under the Directions.

13. A user shall apply for renewal of permission in the required format three months prior to the expiry of permission.
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Unit II): Permission Number: Date of Orant of l'etmission Valid up to 
137070164 7 PWROA/l/08/2024/L2/49 1 29.08 .2024 28.08.2027 

I Name or Unit: New International Cricket Stadi um 
2 Activity of Unit: Others(Sports Stadium) 
3 Address/Location of Village Tira, Tehsil SAS Nagar 

Unit : District SAS Nagar PIN: 14090 1 
4 Assessment Area Maj ri Status: Green 

(Block): 
5 District SAS Nagar 
6 Head Office Address: Village Tira, Tehsil SAS Nagar 

District SAS Nagar PIN: 140901 
Email pcanewstadium@gmail.com gmliaisoning@cricketpunjab.in 
Phone/Mobile No. 98784-86289 

7 Project Status: Existing: 01-06-2018 
8 No. of Existing Tube- No. of Proposed Tube-Wells Total Number of Tube-Wells 

Wells Permitted 
02 00 02 

9 Volume of Ground Fresh Brackish/Saline 
Water Permitted to be 
Extracted(m3 /month) 2490 -

Note: This permission is granted in terms of the Punjab Groundwater Extraction and Conservation 
Directions 2023 notified on 27th Janu~2©~ under section 15 of the Punjab Water Resources 
(Managem'ent and Regulation) Act, ioyf ant, subj:e{t to the conditions given overleaf. 

J el ....... i Dated: 29.08.2024 P'flf3-0~ Ex ive E~l~e~-2 
Place: Chandigarh Pun Water Regulation and Dmlopment Authority 

Chandigarh. 
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Term$ 1111d Conditions 

1) U~er sh~II comply with_ the pnJ~isions of the J>unj.ab W~tet ~esoutces (Management and 
Regulation) Act. 2020. l11c PtmJAb O1·om1dwa1et b1ract1on and Consetvation Directions. 
20~3 and 01he1· Regula1it111s. IJfrections and instructions issued by the Authority (tom time 
to tune. 

2) The _Usei' shall install a Wllter metei' of required Specifications at each extraction structure 
and rnfom1 PWRbA alorig with a Calibration Certificate. The water meter shall conform 
to th_e technical specifications, perfonnance parameters and connectivity standards, etc. as 
required by the Authority. The timeline for installation of water meters of required 
sP<,--cifications shall be: 
The unit having existing extraction structure/(s), shall install required water meter on each 
existing extraction structure within six months of the date of permission. 
The Unit proposing to construct extraction structure/(s), shall install required water meter 
on each of the proposed extraction structure within six months from the date of installation 
of the extraction structure/( s ). 

3) The User (ifrequired to install piezometer as per Directions) shall install the piezometer of 
the required specifications within six months of the date of permission or the date of 
commencement of groundwater extraction, whichever is later . (refer para 5.2 of the 
Directions). 

4) Payment Cycle and Schedule shall be as per para 4.8 of the Directions. 
5) In case of proposed water extraction structure which is yet to be commissioned, the user 

will intimate the Authority regarding all the details of the structure within 15 days of 
energizing of structure. 

6) In case a Unit comprises or contains a stadium/cricket ground or other sports ground/sports 
court or golf course etc. ·then the User shall ensure an appropriate mechanism for rainwater 
harvesting i.e. storage and reuse (without artificial recharge),' within three months of the 
date of permission 

7) This Permission does not absolve the Unit of its obligations to obtain other required 
statutory and administrative clearances from appropriate Authorities. 

8) The issue of this Permission does not imply that other statutory or administrative 
clearances shall necessarily be granted to the unit by the concerned Authorities. 

9) This Permission is being issued without any prejudice to the orders of any court of law in 
cases related to groundwater or any other related matters. 

10) The Authority may inspect the Unit and original documents at any time. In case it is found 
that any material facts have been concealed or misreported or any material difference is 
found in the information submitted and the site conditions or documents, the Authority 
may s~spend the permission granted immediately and may cancelor alter the permission 
after giving a notice to the Unit. This will be without prejudice to any other action that 
may be taken under the law for supply of wrong information. 

11) The User is advised to keep on checking the website of the Authority for updates on 
Directions and instructions on matters related to extraction of groundwater. 

12) The User shall obtain revised/varied/fresh permission as the case may be, in case there is 
any change in ground water extraction structure, volume etc, before the aforesaid change is 
affected or within the time permitted under the Directions. 

13) A user shall apply for renewal of permission in the required format three months prior to 
the expiry of permission. 

----------------------------------------------
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